973 Written Answers

(b) whether it is a fact that while
receiving export proceeds this company
has indulged in switch trade, selling rupee
against dollars through other countries;

(c) whether this company clandestinely
exported serveral consignments of drugs
and pharmaceuticals to Russia through
London as the barter trade between India
and Russia had virtually come to a halt;
and

(d) if so, what action has been taken
or will be taken against the company and
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
RAMESHWAR THAKUR): (a) to (d) It
has been reported that MA. Torrent
Pharmaceuticals Pvt. Ltd. had not made
any exports during 1989-90, 1990-91 and
1991-92.
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[16 DEC. 1992]

to Questions 974

Group Insurance Scheme Introduced By
LIC

3254. SHRI S.S. AHLUWALIA: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that LIC has
introduced a Group Insurance Scheme
for the employees of Private Sector in the
country;

(b) if so, what are the details of the
Scheme;

(c) whether the Scheme has also been
extended to the State of Bihar;

(d) if so, the number of employees
who have so far been brought under the
umbrella of the Scheme in Bihar; and

(e) if the answer to part (c) above be
in the negative, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
DALBIR SINGH): (a) to (e) LIC has
been marketing Group Insurance
Schemes to cater to the needs of the
employees of the establishments both in
public and private sector. The following
are the types of the schemes:

(1) Group Insurance Scheme providing
benefits on death.

(2) Group  Insurance in lieu of
Employees Deposit Linked Insurance
(EDIL) to meet the statutory liability of
the employers under the Employees
Provident  Fund and  Miscellaneous
Provisions Act, 1952.

(3) Group Gratuity-cum-Life Assurance
Scheme to provide statutory liability of
the employer under the Payment of
Gratuity Act together with liberal death
benefits.

(4) Group Savings Linked Insurance
(GSLI) Scheme to provide insurance
cover on death and accumulation of
savings on survival till retirement date.

(5) Group Superannuation Scheme to
provide pension benefits for the post
retirement period of life to the employee
or to his family on his death in service.

These schemes are operated by LIC's
Divisional Offices throughout the country
including Bihar. In the State of Bihar the



